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ACT NO. 49 OF 1955 , c 

C24th December, 19551 

\ An Act furthur to amend the Indian ~arifF' Act, 1934. 
! '  4 

--- 
December 

3 JStr 
1956." 

$ 

BE it enacted by Parliament in the Sixth Year of the Republic 
of India as follows:- 

-.,------ - 

. . 

I 

- -- 

Short title 1. This Act may be called the Indian Tariff (Third Amendment) 
Act, 1955. 

Arneadnxnt 2. (1) In the First Schedule to the Indian Tariff Act. 1934 (here- XXXII 

of'br Firs' inafter referred to as the said Schedule),- 1934. 
Schedule. 

(i) in Items Nos. 11 (2), 11 (4), 11 (5), 30 (9): 30 (lo), 63 (30) , 

I 

( and 73(15),- ! 

.' I (b) Nozzleholders with 
a clamping capacity 
upto I inch clamping 

I 
diameter for nozzles 
(atomisers) for use 
on stationary or 
automobile diesel- 

, I engines, and com- 
ponent parts (ex- 
cluding nozzles) 
tbreof. 

(a) in the tRird column, for the word "ProtectiveM 
wherever it occurs; the word "Revenue" shall be substituted; 
and 

(b) the entries in the last column headed "Duration of - protective rates of duty" shall be omitted; 
(ii) for Item No. 21(3), the following Item shall be substi- 

tuted, namely:-. 

Protective 

" ~ ( 3 )  1 Glucose, liquid or solid, in I Rereni~c ( 30 per 
which the reducing sugars. cent  I expressed as ar16~d;ou; 1 ladualore,fi.) - .. I ( 
dextrose. amount to Rn 

I 

- - -  -- 
per cent. or below by 
weight. 

60 per cent 
advalorem. 

. . 

! 



- 
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(iii) for Item No. 28 (18), the following Item shall be 
substituted, namely: - -- ... - 

''28(18) The following sodium com- 
pounds, namely :- - 

(a) Sodium phosphates. Preferen- 36 per 26 per 26 per . . 
tial cent. cent. cent. 

Revenue. ad ad ad 
valorem. valo- valp- 

rem. rem. 

(b) Sodium Preferen- 36 per 26 per 26 per. . . 
sulphite. t ial cent. cent. cent. 

Revenue. ad ad ad 
valorem. d o -  valo- 

rem. rem. 

(c) Sodium bisulphite. Preferen- 36 per 26 per 26 per . . 
tial cent. cent. -cent. 

Revenue. ad ad ad b, 

valorem. valo- valo- 
rem. rem. 

( d )  Sodium thiosulphate. Preferen- 36 per 26 26 .. * P .  J 

tial cent. per per 
Revenue. . ad cent. cent. 

valorem. ad ad 
valo- valo- 
rem. rem. 

...a. ,... 

( v )  in Items Nos. 64, 64(3), 64(4), 65(a), 67, 67(1), 67(2), 
68, 68 (2), 69 (2), 70, 70(1), 70 (4), 70 (9, 70(6), 701 (9), 72(12), 
72(35), 72 (36), 72(37), 72 (39), 73 (16), 82(3) and 85(c), in the 
last column headed "Duration of protective rates of duty", for 
the word, figures and letters "December 31st, 1955", wherever 
they occur, the word, figures and letters "December 31st, 1956" '3 

shall be substituted; 

(iv) for Item No. 63 (34), the following ICm shall be 
substituted, namely: .-- 

,-. . 
lE63(34) 

.-a- 

- .- 

Iron or steel hoops- 

(a )  Jute baling hoops. / 

(b) Cotton baling hoops. 

(c) Coir baling hoops. 

Preferen- 
tial 

Revenue. 

Preferen- 
tial 

Revenue. 

Preferen- 
tial 

Revenue. 

24 per 
cent. 

ad 
valorem, 

24 per 
cenj. 
ad 

valorem. 

24 per 
cent. 
ad 

valorem. 

. . 

\ 

. . 

. .- BB. 0 

me--- 

I 12 
per 
cent. 
ad 

valo- 
rewi. . 

12 per 
cent. 
ad 

valo- 
rem. 

12 per 
cent. 
ad 

ualo- 
rem. 

. . 

. . 

. . 
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(vi) in Items NQS. 66(a) and 66(1), in the last column hcaded 
"Duration of protective rateg of duty" for the word, figurea 
and letters "December 31st, *1955", wherever they occur, the 
word, figures and letters "December 31st, 1958" shall be substi- 
tuted; , 

(vii) after Item No. 66(1), the following Item shall be 
inserted, namely: - 

"66(2) 

(x) in the Note below Item 'No. 75 (3), for the figures and 
brackets "75 (12) ", the figures, brackets, and letter "75 (12), . - 

.. . 75 (12A) " shall be substituted; 
. . 

. . 
. - 
, .  ' . 

<. . . 
(xi) in Item No. 75(10). (i), in the entry in the second' + 

ti column,, for the words alid brackets "piston assembly (viz., 
fi pistons, piston rings and ' gudgeon pins)", the., words,. figures, ~ . 

: brackets and letter ."piston assembly, pistons, piston rings and ' .  

,: , , 

$ 
gudgeon pins, other than those specified in Item - No. 75 (128) " 
shall' be substituted; . . B .  

, . . . 
$ .  . , (xii). after item. No. 75(12), the following Item shall be i 

. . 
C ' l  

inserted, namely: - . , 

M < 

(viii) in Item No. 75, in the entry in the second column, for 
the words "motor vehicles and batteries", the words, figures, 
brackets and letter "motor vehicles, batteries and articles speci- 
fied in Item No. 75 (128) " shall be substituted; 

(ix) in Item No. 75(2), in the entry in the second column, 
for the brackets and words "(other than .rubber tyres, tubes 
and batteries)", the brackets, words, figures and letter "[other 
than rubber tyres and tubes, batteries and articles specified in 
Items Nos. 75(12A) and 75(16)]" shall be substituted; 

Aluminium scrap Revenue. 

. -.-- .9 . . . 
L' 

25 cer 
cent. 

ad 
valorem. 

, ' i  

P 

g 
7 j(12A) 

. 

, 

, 

. . ' 

. . 

i i 

, . $ l  ; 

The following articles ad- 
' 

,apted for use as parts aild 
accessories of internal 
combustion engines of all . 
kinds but excluding such 
articles as are adapted for 
use exclusively as. parts 
and accessories of internal 
combustion, engines of 
agricultural tractors and 
aeroplanes, namely :- 

Trunk piston assembly of 
diameter 6 inches ;and 
below, eunk pistons of' 
diameter 6 inches and 
below, trunk piston rings 

- ..(excluding - chromium 
plated rings) of diameter 
6 inches, and below and . . 

gudgeon pins for trunk 
pistons of diameter 6 

: inches and below. 

. . . 

. . 

. . 

I ; 

December . j 
31:st, 1g57"; I 

, t 
1 
!> 
1 
i 

. . j 1 

'r 
1 

. . 1 
I 
i 

Protective. 

~. 

50 per 
cent. ad 
valorem. 

. . 



THE PREVENTION OF CORRUPTION (AMENDMENT) , -- 
hLl¶ 19 - 

-- ACT NO. 50 OF 1955 . 
[24th December, 19551 

{(siii) for Item No. 75(16), the following Item shall be 
substituted, namely: - 

An ,Act 'further to amend the Prevention of Corruption Act, 1947, 
and to make a consequential amendment in the Criminal i 
Law ,Amendment Act, I 952. 

B E  it enacted by Parliament in the.Sixth Year of 'the Republic of 
India as follows : - 

I 
I 

J. (1) This Act may be called the I?revention of corruption Short title 

(Amendment) Act, 1965. and com- 
r4- - mencement. 

~ ( 2 )  )It .shall come into force on such date as the Central Govern- 
ment may, by notification in the Official Gazette, appoint. 

(2) The amendments made in the said _Schedule by clauses (i), 
(ii), (iii) and (iv) of sub-section (1) shall come into force on the 
Hrst day of January, 1956. 

. . 

'I 

"75(14) 

. 2. In  section 3 of the Prevention of Corruption Act, 1947 (here- Amendment. 
of section 3. ;inafter referred to as the principal Act), the words and figures . 

"section 161 or seotion 165 or" shall be omitted. 

8. Inssection 'fl of .the principal Act, in sub-section (I), after .the Amendment 
words and .%"figures "untler section 161", the words and figures 'tor .of section 6. 

section 164" shall be inserted. .. 

I / - r - , g  VZAL S . R . U .  pb.3glr & 3 0 . / ~ 5 3 - , + .  g LA, 7r - 
. &LC, Gc.3,  E F L ~ - -  ,P ~ ~ - 6 ~ .  

December 
31% 
1960"; 

--A- 

Protective. 

-~ 

- 

The following articles and 
parts thereof adapted for 
use as parts and accesso- 
ries of motor vehicles, but 
excluding such articles 
and parts thereof as are 
adapted for use exclu- 
sively as parts and acces- - 
sories of agricultural trac- 
tors, namely :- 

Sparking plugs of 14 mm. 
and IS mm. sizes, includ- 
iqg the resistor types 
but excluding integrally 
screened types. 

924 
per cent. 

ad 
valorem. 

--,. - 


